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CEMTRAL ADMINISTRATIVE TRIBUMAL
PRINCIPAL BENCH, NEW DELHI

Réa NDL 1572004
Of MD. 24622002

This the 1ldth day of July, 2004
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HON“BLE SH. KULDIP SIMGH, MEMBER (1)

1. Dinesh KUumair,

son of Sh. S3atva MNaravan,
RS0 2578, Aahir Mohalla,
Majafgarh Road,

Mangloi, Delhi.

ijander Kumar,

s/o Late Sh. Jaz Ram Singh,

falo 147, Ball No.l3, ‘
Balbir Magar Extension Malapar,
Shahdara, De2lhi.

{By'ﬁdvdm&te: sh. Apurk Lal)l

Wearsus
1. Director @ensral,
ICMI, ansarl Magar,
Meaw Delhi.
. Tnstitute of Pathology (ICHMR),

through its Officer on duty,
safdarjung Hospital Campus,
Post Box Mo.4909,

ey Dalhi-29.

By advocate: $h., P.P.Khurana with

Ms . Sesms Fanday and
ah. J.P.Sharma, administrative 0fficer,
dapartmantal represantative)
0 R DE R (OREL)
By Sh. Xuldip Singh, Member (J)
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“. aApplicant hasz tiled this revisw applicatioﬁ/ﬁ@&kiﬁ@ ey T e

af the order dated 7.2.2003 wide which the 0& of the spplicant
was  dismizsad. gpplicant thersafter had filed a ciwil Wit
petition before the Hon’kle High Court where the applicant hadd

writ petition, =zince 1

el
o

withdrawn h

Jetter dated 12.9.2002 issued by the Directorate of Health

b
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Services had not besn brought to the notice of thae Tribunal

when the judgment was recordsd. The petitioner withdrew the
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CWP with a libertv to move appropriate application for review

of the order. That is how this review application has heen
filed. Tn-thig RA applicant nowhere alleges that if there is8
anv error apparent on the face of record nor apnplicant has
alleged if any new material4bas come to his ltight which he
ooﬁld not procure and produce when the oase was f?na!ly
decided. Simplv he was permitted by the Hon'bhle High Court a
tiberty to file a review petition.' So present RA  has Dbeen
filed. Fven the letter dated 12.9.2002 allegadly issued by
$; the. Directorate of Health Services has not been produced by
N

the applicant even now.

3. So in view of this [ find there is no ground for review of

the order as anplicant has failed to point out any error on

-

the fTace of record. Hence RA is dismissed.

¢ K{I.DTP STNGH )
{ Member (J)
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